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CENThAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.
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New Delhi this the 10th Day of Raovembes, 1993.

Hon'ble Mr. Justice S.K. Dhaon, Vice~Chairman(J)
hon'ble Mr. B.H. Dhoundival, Member(a) ’

Sh. P.C. Saxena, :

570 late Shri C.L. Saxena,

C/0 Sh. Subcdh Kumar Saxena,

C~116, I.C.A.R. Colony,

Krishi Vihar, Masijid Moth,

New Delhi. ' Petitioner

(By advocate Sh. S.K' Bisaria)

versus
Sh. Manoj Pandey,

- 8r. Divisional Personnel Officer,

Central Railway, .

~Jhansi.

- "order(oral)
(delivered by Hon'ble Mr. Justice S§.K. Dhaon,V.C.(J)

The learned counsel for the petitioner

prays that he may bé¢ permitted to withdraw this

-application. . Praver is accorded. The applicétion is

dismissed as withdrawn.
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